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Fullerton  Eyllerton India Credit Company Limit i g :
ol L‘-ufpum?ﬂﬁi: ﬁuu'ewﬂi;si*egmﬁuw ﬁ-ﬂﬁl B 'AE:IPME. u;:wl:l.il 5[I[ﬁl!-'dﬁ EXCLUSIVE MOTOR ACCIDENT CLAIMS q - Punlob NG tionnL bonk Circle Office : Ha_ mganga Vihar, POSSESS I ON N OTI'GE
— Eﬂﬁﬁﬂﬂﬁ_ﬂﬂlﬂi_fiﬂlﬂllil!ﬂ&!hh_ﬂmﬂ_ﬁlml TRIBUNAL TIRUPUR, TAMILNADU, - BANK Near Sale Tax Office, [Under Rule 8(1) of Security Interest
er Rule 8 (1) of the Security Interest (Enforcemen name you can upon |
Whereas the undersigned being the authorized officer of Fullerton India Credil Company MCOR.NO. 2832021 Kanth Rﬂﬂd, Moradabad :Enfﬂmemﬂnﬂ RUIEEI 2002]
Limited. Having its registered office at Megh Towers, 3rd Foor, Old No. 307, New No. 163, \.Vijayalaksmi : , , s : .
Poonarnalles E@,ngd Maduravoyal, Cr::-;::'ml. Tamil Nadu-600095 and corporate office at Vs, Whereas, The undersigned being the Authorised officer of the PUNJAB NATIONAL BANK, under Securitisation and Reconstruction of Financial Assets and
Floor5 & B, BWing, Supreme [T Park, Supreme City, Bahind Lake Castle, Powal, Mumbai 400 S.Syam Sundar Sharma, Enforcement of Security Interest Act, 2002 (Act No, 54 to 2002) and in exercise of powers conferred under section 13(12) read with Rule-3 of the Security Interest
076, under Securitisation and Reconstruction of Financial Assets and Enforcement of S/o.Sharma, Residing at No.T-14, (Enforcement) Rules, 2002 issued demand notice on the date mentioned against account and stated herein calling upon them to repay the amount within 60 days
Security Imerest Act, 2002 (54 of 2002}, and in exercise of powers confierred under Section Shivaji Nagar Nerala, from the date of receipt of said notice. The borrower having failed to repay the amount, notice is hereby given to the borrower/guarantor and the public in general
13 (12} read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued Demand New Delhi State - 110 040. that the undersigned has taken possession fo the property describe herein blow in exercise of powers canferred on him/her under section 13(4) of the said Act
Egﬂc&ﬂ [Jim:l Eg.?.ﬁgﬁ:ﬂ E;J:ng Hllﬂpﬂg'i:e Erur;lﬂar% 1! tﬁnLllll:JWATEHhEEHTEH, 2) ...2nd Respondent read with rule 8 of the Secunity Interest (Enforcement) Rules, 2002, The borrower/guarantor in particular and the public in general are hereby cautioned not to
sooerid ”‘E o e A =, L T Aowr i NPl PUBLIC NOTICE deal with the property and any dealings with the property will be subject to the charge of the PUNJAB NATIONAL BANK, for the amounts and interest thereon.
p : Sl o o ot For the injury of the pefitioner in a road The borrowers attentions in invited to provisions of sub-section (8) of section 13 of the act, in respect of time available to redeem to secured asset. Details of
173001 310718199, 173003910455046 Lo repay the amount mentionad in the notice being , . : b lon had ba takag foll ! !
Rs.90,67.504/- (Rupees Ninety Lakh Sixty Seven Thousand Five Hundred Four Only) Agmdentl on 15;1,2'20206 lthhavg fﬂted éhe properties where possession had be taken s astollows:
within 60 days from the date of receipt of the said notice. doove Claim petton and te Lourt oraer Sr " Date of Demand Notice
The borrower(s) having failed 1o repay the amount, notice is hereby given 1o the our appearance on 20-03-2023 at ; eaikia. of the Barowar Description of the Properties (Movable/lmmovable Outstanding Amount
barrawer(s) and the public in general that undersigned has taken Physical possession of 31/0 30A I\elpunless Jou are emained ex-parte i Guarantor/Mortgagor/ Branch ' : : ) as per Demand Nofice | Data of Possession
[ETaﬁémiﬁf;:&ﬁf;;ﬁ;liﬂtﬂ::alg :;ir;'ﬁﬁ,grne?h’:fj’;gﬁg::ﬁgrgz:"gfﬁr";ﬂgﬁt? /-By Court Order-/ 1. | Borrower & Mortgagor- Smt. Shikha|Froperty Situated at MMIG-40, Ram Ganga Vihar-1, Moradabad, Rs. 2,80,485.00/- 18.11.2022
: : V.MOHAN, B.A.B.L., Dhingra W/o Sh. Bharat Dhingra, Sh.|[{UF)}, (In the name of Smt. Shikha Dhingra w/o Sh. Bharat| @590 18.11.2022 14.02.2023
Rules, 2002 onthis 16 Day of February in the year 2023 S.KUMAR. B.COM.BL g ; \grd, ey
The borrower in particular and the pubdic in general are hereby cautioned not 1o deal with ' Advocate. Bharal Dhingra Sfo Sh. Hansraj Dhingra| Dhingra), Registered in Book No: 1, Khand No: 4544, Pages: ot HH
the property and any dealings with the property will be subject to th Charge of Fullerton Palladam Road, Tirupur - 4, Tamilnadu. (Co-Borrower) & Sh. Kulbhusan Chaddha| 197-412, Serial No: 944, Dated 28.02.2014. Bounded as: L
India Cradit Company Limited for an amount of Rs. 90,67 504/« (Rupees Ninety Lakh : : SioSh. IP Chaddha (Guarantor g 3 % : ; 5 _
Sixty Seven Thousand Five Hundred Four Onlyjand inferest therson. Branch: Kanth HDEIEI MED } North: H. No: MMIG-39, 5“_““" H. No: MMIG-41, East: H. No:
The borrower's attention is invited 1o provisions of sub-section (B) of section 13 of the ) ; ' MMIG-67, West: 9 Meter Wide Way.
A iti i h : .
AL AR L LR Gl R — 2. | Borrower - Sh. Shiva Singh S/o Sh. |Equitable of Mortgage Property Situated at House No: 8, Gata | Rs. 27,08,155.00- 28.11.2022
Dezcriplion 0f Immovable Property: ALL THE PART AND PARCEL OF IMMOVABLE T . : : ; as on 24.11 2022
PROPERTY BEING CROUND FLOOR WITHOUT RODF RIGHTS AND OME SCOOTER Ajit Singh & Sh. Ram Kumar Singh Sfo Sh. | No: 253 & 254, Indraprasth Colony, Ashiyana Yojna, Kanth Road, . 14.02.2023
PARKING IN NORTHERN SIDE ALONGWITH COMMON CAR PARKING IN ESTERN SIDE Form No. 5 " Jaswant Singh (Guarantor & Mortgagor) |Harthala, Moradabad-244001, [L!F':I, Area 144 .45 Sq. mlrls., (In +Int. &
PART OF PROPERTY NO. D-23, PLOT NO.23, PART OF KHASRA NO.779/484, SITUATED AT Debts Recovery Tribunal Branch: Station Road Budh Bazar, MBD, |the name of Sh. Ram Kumar Singh S/c Sh. Jaswant Singh), Other charges
VILLAGE SIKDAR PUR IN THE ABADI OF EAST JYOTINAGAR, SHAHDRA, DELHI -110083 6001, University Road, Near Hanuman Setu Mandir, Lucknow-226007 Registered in Bahi No. 01, Zild No-5236 at Pages 373-386 at
Place: Delni LLJAWAL- Authorised Officer, (Areas of Jurisdiction Part of Uttar Pradesh) serial No. 5486 on Dated 27.11.2006 in the Office of Sub
Drate; 18.02.2023 Fullerton Inda Cradit Company Limited Summons for filing Reply & Appearance by publication REQiSEI’-EII’ -Il, Moradabad. Bounded Ey:, Morth: Plot No: 09,
Dated 10-02-2023 South: PlotNo: 07, East: Road 4 Meter Wide, West: MDA Land.
Summaons 1o defendants under section 19(3) of the Recovery of
FORM A 3 Dabts due to Banks and Financial Institutions Act 1993 read with Dated : 17.02.2023 Place * Moradabad Authorized Officer, Punjab National Bank

PRI RN DLUNCEMENT Fules 12 and 13 of the Debt Recovery Tribunal (Procedurs Rules)
UBLIC 1993] Original Application No. 50 of 2022

[Under Reguiation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016] STATE BANK OF INDIA Vs VIVEK UPRAITY & ORS.

1. Wivek Upraity, 5o Dr. Suresh Chand Upraity, Rio Flat Mo 163,
s TJ'EEMAEEEE%%T&ETE fﬁ:?gnﬁs OoF 15t Floor, U.P. Residential Co. Society, Sector-42, Noida-201301 "IMPORTANT"
2. Ruchi Tomar W/o Vivek Upraity Rio Flal No. 165, 151 Floor, LLP, 1

IMPAIRED ASSET PORTFOLIO MANAGEMENT DEPARTMENT,

RELEVANT PARTICULARS Residential Co. Society, Sector-42, Moida-201301 bI . The Indi J&K Bank Zonal Office Delhi; Plot No.132-134 Sector 44, Gurgaon (Haryana)
. [Name of Corporate Debtor 0SM PROJECTS PRIVATE LIMITED 3. Ansal Urban Condominiums Private Limited, Office at 115, | COPY 1tis nOt pOSS' e to verify its contents. The Indian U T: -+91 (0)0124-4715800, F: +91 (0)0124-4715800 E: iapma.del@jkbmail.com, W: www.jkbank.net
7. |Dale of incorparalion of Corparals Debior | CAIDIZ004 Ansal Bhawan, 16, Kasturba Gandhi Marg, New ,:,Emmgnfr i Express (P) Llrrfuted car;notbe h(;ald responablefo(;such -
R : iy T O S ehendan contents, nor for any loss or damage incurred as a
3 ;uj:éfrya :;rtjlamu;ihs.g é:du-p:ram Dedlor is Ilﬁélgﬂsrjglﬂlll:cmnznes Dedhi & Harvana Ip i ;hn,mr o $pp! gm” soul b facifedl 10T rel# vin |h|:: ol transactionsywith companiesg  osiatons o (For sale of Inmovabhle Mor[tg:fgfg rl:)mg:::)yﬁ: Et;(l:s;ller the SARFAESI Act, 2002)
LMy ] : k form » Sels al th documents and Affdavit | gy B ’ L . . . , , :
4. |Carparate Ir.ﬂntlr; Mo. f Limiied Liabelity | U291 50HRZ004PTCOG546T S b individuals advertising in its newspapers or Publications. Notice is hereby given to the public in general and to the borrowers and guarantors in particular that the below mentioned property

i I i ah your dull thari legal . . . . . - :
Identification ha. of Corporate Deblor BI¥ peISOnATy. ar: SIOWDNY JOUr EUIN, UTKKIZRC gomt. v Bas We therefore recommend that readers make mortgaged to the Jammu & Kashmir Bank Ltd., Branch Office Agra, U.P, as security for the working capital Loan facility extended i

praciiioner in the Tribunal, after serding copy of the same on the

5. [Address of the registered office and O5M House, Piot No.-53, Pragati Vihar, : i . : _ fmnlliers o A : : favour of M/s Aman Trading Company, 8/396/11, National Shoe Market, Hing Ki Mandi, Agra, U.P- 282003, the physical possession
principal offics (¥ any] of Carporate Deblor | Secior-58, Faridabad, Haryena-121004 ﬂ:-h:mtnggs;;; q;ilréad;; aﬁmﬂﬁ; ahg:rncl: ﬁﬁrf:lrilﬂgn; nef[:egsary ![nQUII’IeS before Sﬁndl.r,:a agy m;) nies or of which has been taken by the Authorised officer of the bank under Section 13(4) of the SARFAESI Act, will be sold through E-auction on
f.|Insoivency commancemen dale i 16022023 10-08-2023 at 10.30 A M., failing which the application shall beheard | | oo 9 11 0 @MY Agreements WIth adVErSETs Off | g 1s WHERE 1S” “AS IS WHAT IS” AND “WHATEVER THERE IS basis on 21.03.2023, for recovery of Rs.55,58,214.79/- (Rupees
respect of Corparate Deptor and decided inyour absence. I Registrar otherwise acting on an advertisement in any manner| | Fifty Five Lacs Fifty Eight Thousand Two Hundred Fourteen and Paisa Seventy Nine Only) as on 31.01.2023 with interest, cost etc.
7. |Estimated dale of closuee of insabvency | 15-08-2023 Debts Recovery Tribunal, Lucknow whatsoever. thereon due to the bank from concerned borrower(s), mortgagor(s) and guarantor(s) viz:-
rasolulion procass ' 1. M/s Aman Trading Company, 8/396/11, National Shoe Market, Hing Ki Mandi, Agra, U.P- 282003 Through its Proprietor,
B, | Name and Registration number of the Narender Kumar Sharma 2. Mr. Mohammad Waseem S/o Mr. Abdul Majeed Khan R/0 9/40, Dera Saras, Nai ki Mandi, Agra, U.P- 282002 (Borrower/Proprietor)
nsolvency prafiessional acting as Infacm | Reg. No.: IEBHIPA-DOZIP-NDDA 25201 7-18/10204 Description of the Inmovable Property
 |Resolution Prodassiana | AFA Valid upto : 07.12.2023 Equitable Mortgage of single storey shop bearing shop no.11 located at ground floor of double storey shopping complex
0, | Address & email of $he interim resciution | Plot Na.- 1124, Phase-V, Udyog Vihar, Gurugram A VASTU HOUSI NG FINANCE CORPORATION LTD named National Shoe Market, together with land underneath measuring 617.00 square feet at Minjumala Corp. No 8/396, Hing K
professicrial, s reqistered with (he board | Haryana-122016 Email: nkshama fcs@gmad com VHST -'.: Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road, Mandi, Kotwali Ward, Agra (U.P).
] T Py w— Piot Na.- 1124, Phase-V, Ldyog Winar, Gurugram s s Sewri (West), Mumbai 400015. Maharashtra. gh? r)ninigw:ﬂn ERI\?ISI'JG'NEI}? Pr:ich}?f%ro tohle( ;foresai(_:_ lE)ropelz-rty ;:s I:ts.g4,79,01(_):l- (Ru%eesdT'\?.irtyHFoudr Lg%s :Ian)d Seventy Nine Thousand
eevndancs with the Irdert Harvana-122016 OUSING ANCE . nly) and the is Rs.3,47,900/-(Rupees Three Lac Forty Seven Thousand and Nine Hundred Only).
E;E:ff;:_.rr pr,,._,GFE;E,mm i E,Tg": Eir;_ﬂmmpmj&:-ﬁ@gma"mm CIN No.: U65922MH2005PLC272501 The bid document/format containing full details of the property and all the terms and conditions can be had from, and submitted on, the
1 | Lae e : A da : . ; *Te N N O website “http://sarfaesi.auctiontiger.net” (contact person Ramprasad Sharma (M) 9265562818/ 9265562821/ 9265562819
= f':’lahldalﬂ':”r;’g'm'ﬁ";‘m”‘ti'rs — fﬂi:'ﬂ-!ﬁﬁ-” days from ordar recelving date) || 9978591888, landiine- 079-68136880/881/837/842, email: support@auctiontiger.net). The bids complete in all respects can be only
vegeidinini ’“‘f holch _:ﬁ*’;;’.ﬂ"-;'tf ) R ereaf’ t.e “”f ISFS'Q”? | Ae'“gt € d“E ]‘3”59 t'C‘?ISf’ a.st “I t°”3'r;% t'“gggg O(;F.’Ofa on Limi fe unaer ef ecé”t' 'Sh? 'on "’g‘ submitted online by or before 20.03.2023. The time of E-Auction will be 3:00 PM on 21.03.2023. The contact details of bank officials are
Sechon|in) a1sacten 21, ssconained oy econstruction of Financial ASSets and £niorcement ot Securily InterestAct, 2002 and in €xercise of powers conierred 1o iim under |\ Raineesh Mahajan (Authorized Officer) Mob: 9967753294 and Mr. Dev Raj (Branch Manager, Agra) Mob No: 8803101808.
|| e frrienim Rasoldion Professianad section 13 (12) read with Rule 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the This publication is also 30 davs’ nofice in terms of Rule 8(6) of the Securitv Interest (Enforcement) Rules. 2002 to the
13| Mames of inscivency professionats idantifed| M.A, borrowers mentioned herein below to repay the amount mentioned in therespective notice within 60 days from the date of receipt of borroev ers/mortaadors/ uarantz})l rs of the above said loan acco(ur}w ts to pav the totg | outstand(in of loan alén witl; the interests
i _z.u:iaﬁia:m:rimd reprisseriatve of cradiors the said notice. The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein and expenses bgfog o th g date of auction, failing which the property wilﬁ) eyauctione dand ba Iange ifany alon gwith interests ana
in & class [vee names for each class) below in exercise of powers conferred on me under Section 13(4) of the said Act read with Rule 9 of the said rules on the date expenses will be recovered from them ’
14, |::|| Relevant foms avalable at (@) Weblink: higps:/ibdi gov.inhome/dawnloads mentioned below. . . o . . _ . p )
(b} Detals of authorized representaives | o) NA, The borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings .
are available at with the property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as (Rajneesh Mahajan), Authorlzed Officer, J&K Bank I-td
Mofice 5 hareby given that the National Company Law Tribunal. Chandigarh Bench has ardered the below and interest thereon, costs etc. :
commencement of a corporate insolvency resalution process of the OGM Projects Private Limited an 5 PRI T T Date & Amount of Description of Property Date & Type of T +91 (0)194 2481 930-35, F +91 (0)194 248 1928, CIN L65110JK19388GC000048 E: mfo@]kbmall com, W www.jkbank.net
16-02-2023. ’ . .
The creditors of OSM Projects Private Liméted. are harsby called upon to submi their claims wi pracé (‘:o-Borro‘wer and LAI\f No. Demand N'o'tlce ' ' ‘ Po‘ssesswn
o ar bedone02-03-2023 o fa intesim resoluticn professional at e address menfonad againstentry Mo, 10, 1] Gaurav Goyal, Nagin GGoyal, 1/-Nov-22 Part Ot Flot No.2T Knasra No - 2Ub, Situated A Symbolic
The financial creditors shal submittheir claims with preof by electronic maans coly. All ofher craditons may Roshan Lal Goyal, Munni Devi | Rs.1097134ason | Mauza -Jaisinghpura, Banger AnderPossession Taken
subimi the claims with proafin persen, by post o by electronic mears LP0000000091742 05-Nov-22 Radheyshyam Colony, Tehsil And District on 10-Feb-23
Submission of false or misleading proofs of claim shall attract penalties. I Mathura Uttar Pradesh, 281001
e W B 2 | Rajvir Tiwari, T'L.\a”'. Tiwari, Sanjay R 19 /3-515?2-22 /{\éajk !\Iﬂu [\Il\lo.2214,( ?'1'?)'“82‘/?(?{”2)42%/[11 (/7)1l\gt; 2/01 [ Sym_boll%: ) I'|l'
Date : 17022003 Interim Resalution Professional for OSM Projects Private Limited wan S. ason § la NO. ) “2); ~10), /) rossession faken TATA
| Place: Gurgram, Haryana Reg. No.: IBBITPA-00211P-NO0125/2017-18/40294) HL000000005T181 oy oo, vaheil A Dist-imcatall " 1HHe2 TATA CAPITAL HOUSING FINANCE LTD.
Haryana 121003 Registered Address: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam Marg,
Lower Parel, Mumbai - 400013. Branch Address: TATA CAPITAL HOUSING FINANCE LIMITED, B-

Date : 16.02.2023 Authorised officer 36, 15t & 2Nd Floor, Lajpat Nagar - Part 2, Above Hdfc Bank, New Delhi 110024.

MOTICE FOR SALE OF IMMOVABLE PROPERTY
(Under Rule 3(1) of the Security Interest (Enforcement) Rules 2002)

E-Auction Notice for Sale of Immowvable Azsets under the Securitisation and Reconstruction of Financial

@ LIC HOUSING FINANCE LTD. Assets and Enforcement of Securty Interest Act, 2002 read with proviso to Rule 9(1) of the Security

Place : Mathura, Noida Vastu Housing Finance Corporation Ltd

FEDERAL BANK

LCRD Divigion [ Mew Delhi, WG.F., Federal Towers, 202, West Patal Nagar,

Wew Delhi-110008 Ph No.011-40733877, 78, 79 & 80 Registered Office: Bombay Life Building, 2nd Floor, 45/47, Veer Nariman Road, Mumbai-400 001 Interest (Enforcement) Rules, 2002

Email: ndiicrdi@federalbank.co.in Regional Office: 2nd Floor, Jeevan Vihar Building, 3 Sansad Marg, New Delni-110001. CIN No.LES922MH1989PLCO52257 Nedice: ts hereby given ta the public in general and in particular 1o the below Borrower and! Co- Bormower, or their

CIN: LES19TRL1331PLCODO3GE  Website: www. federalbank.co.in LIC HOUSING FINANCE LTD E A u CTIG N SA.LE N DT | C E legal heirsirepresentatives (Bormawers) in particular that the below described mmavable property mortgaged to
ST oL (Io ST LoT A INIVIOYZ TN  (11v1Rens the undersigned being the Authorized Offcer of 1., Housing Finance Lt (LIC HFL), under Securlization & Reconstruction of Fnancial | | ek sl e s D00 005 Aot ot st o oa e bt o
- - A, 9 cunder secuniization & Reconstruction of Financea TCHFL, will be sold on 09-03-2023 on “As iswhere s’ & “As iswhat is” and “Whatever there is” basis for recovery of

Sale Notice for Sale of Immovable Assets under the Securitisation and Assets and Enforcement of Security Interest Act, 2002 & in exercise of powers conferred under Section 13 {12) read with Rule 3 of the Secunty Interest outstanding dues from betow mentioned Barrower and Co-Bomowers. The Reserve Price and the Eamest Maney
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002| |/ Enforcement) Rules, 2002 had issued Demand Notice to following Bormowers/Guarantors calling upon them to repay the outstanding due amount Deposit is mentioned below. Notice is hereby given that, in the absence of any postponement! discontinuance of
read with provisa to Rule & (B) of the Security Interest (Enforcement) Rules, 2002, mentioned in the said notices. However, the Borrowers/Guarantors having failed to repay the said due amount, the undersigned has taken PHYSICAL the sale, the said secured asset / property shall ba sold by E- Auction at 2.00 PM. on the said 09-03-2023. The
MNatice is hereby given Lo the publc in general and in particular to the Borrower (s) and POSSESSION of the following properlies in exarcise of powers conferred U's 13(4) and U/s 14 of the said Act read with the Rule 8 of the said Rules sealed envelope containing Demand Draft of EMD for participating in E- Auction shall be submitted 1o the

Guarantor (s) )/Legal Heirs that the below described immovable property ; ; : : . Auth ; A o - e
- - . i =] d Reserve ‘B . y onged Officer of the TCHFL on or before 08-03-2023 6l 500 PM at Branch address TATA CAPITAL HOUSING
morigagedicharged o the Federal Bank Ltd ( Secured Creditor ), the symbokic Loan Ac. No./ Name of the | Property Description Dl o Fixed Reserve | EMD (Rs) | Inspection | EMD Collection U

possession of which was taken on 03.11.2022 and physical possession on 15.12.2022 Banaidl 5 Gikwaniots Demiand Nofce Price Date & Time A'IE'ﬂEta'IS FLHMI_:E l;lf:IITEE D, E-:‘;E;SI E:?MFﬁE' Lgpal Haglar.IIF‘arl ?'ﬁ‘”ﬁp Hele BanF;_EIEh o 11:"12:1' G e
by the Authorised Officer of The Federal Bank Lid (Secured Creditor), willbesoldon®as| |1 Mis. Prime InfraPark  |All that Land and ground|16.00.2019] ¥ 25,00,00000- | ¥25000000- | 0f"1o07* |  Beneficiary Name: Fhm 0 0 e A ey i oo B o i e
iswhere 12", "Ag iz whatis’, and “Whatever there iz” basis on 10.03.2023 for recovery of Pwt. Ltd. admeasuring 540 sq. yards or 451.67 (% Twenty Five | (¥ TwaCrore | March2023 | LIC Housing Finance Ltd, | described herain below e —
Rs.79,36,221/- (Rupees Seventy Nine Lakh Thirty Six Thousand Twe Hundred 2. Wis. Muktangan square meters or thereabout along Crore Only) | Fifty Lakh Only) Between | Beneficiary Branch Name: Sr.| Loan | Name of Bnrrnw-a-r{sj_.' Co- Amount as per Reserve Earnest
Twenty One Only) in FHS 15967300003913, Rs.37,05,733/- ( Rupees Thirty Seven Developers Put. Lid. with & building standing thereon | MAMtoSPM | Axis Bank, Centraised No | Alc. :j"'“ borroweris|Legal Heir|s) / Demand Notica Price Money
Lakh Five Thousand Seven Hundred Thirty Three Only) in PP- HOME PLUS TOP 3. Ws. Pratibha admeasuring 5412 sq. feet bearing Collection Hub Ean h Legal Representativel
UP 15967600000932, Rs.1,82,560/- | Rupees One Lakh Eighty Two Thousand Five| | Industries Ltd. CTS No. 884, 884/1 and 884/2, being Neconins b e Aunmmons)
Hundred Sixty Only) in ASSET GUARD loan 15967600000940 ie a total of| |4. ShriAjit B. Kulkarni Plot No. 70-1, in the Village Chembur, HELENROPROUS02E 1. | 9753 |Mr Munesh Kumar 5o Mr.| Rs. 97,11,403)- (Rupees Ninety Rs. Rs.
Ks.1,18,24.514)- plus costs and other charges due o the The Federal Bank Lid 5. Shri Ravi Ajit H'-ilhﬂl"ﬁ] Taldoa Chambur Mt Suburbian 954 | Charan Das. Mrs. Manjula | Seven Lakh Eleven Thousand | 58,00,000- 5.50,000/
(Secured Creditor) as on 17.02.2023 from 1.Mrs Pritha Banerjee Wife and Legal Heir 6. Mrs. Usha B. Kulkarni District I'.*umbéi -E.'lwne;j by Mig IFSC Code: Dievi Wio Mr. Munesh Kurmar Four Hundred Three Only) {Rupess |Rupess Five
of Late Shri Avishek Talukdar (2) Ms Aditri Talukdar minor Daughter and Legal Heir| | Loan Account No.: Muktangan Devel Byt fm UTIB0CCHETY ETY TR Fifty Eight |  Lakh Eighty
of Late Shri Avishek Talukdar through natural guardian L.e. Mrs.Pritha Banerjes, her| | 300000000026 gl bbb bh B! Lakh Only) | Thousand Only)
T;éhir Euth reﬁl;;;ng al Hr-;: l;'113" ,1gu£allkn:f,EN-:}dia: WEI'SJI EEEQEL”F:'IE"-‘ 7, P-‘;'Jﬁkﬂ- al Website For E- Auction eauctions.samil.in Description of the Immaovable Property. AN that piece & parcels of Residential Unit/Apartrent Mo, 1302, 13th Floor
» Koninoor Apartments, Pockel A-10, Ralka)l Exlension, Mear Lrown Plaza, Kalka)), izgi - Block — B, Admeasuring 1820 Sq. Fee! (Super Area), Situated at JNC Greenwoods, Plol No. GH- 1, Sector - 03
Delhi-110019, Also at House No.19, K M Naskar Road, Tollygunge, Kudghat, Ragent Last [Ja.te of Submission of Tender / Sealed BID 09/03/2023 before 5.00 pm. (Online mode only) Vo Ehdzldbag 20101 “l,U1ldrF'r§:Jesh]
Park, Kolkalta, Wesl Er_engal-'-"ﬂﬂ{.“ldl?r_ E.Hrs.ﬁhlpra Tﬂi”ma_rwﬂ Mr.Samar Talukdar ! EeAICHHN Hate TRIAEAZS mrom i1 P o 0. FM Althe Auction, the public generally is invited 1o subimit their bid{s) personally, The Borrower(sHCo-Bormower (5) are
Mother and Legal Heir of Late Shri Avishek Talukdar residing at Flat No.J-1203,12"|  [Further o this PUBLIC NOTICE for E-Auction Sale of the above said Assel/ property (inferms and conditions of the SARFAESI Act, 2002 and rules thereunder) hereby given last chance to pay the total dues with further interest within 15 days from the date of publication of this
Floos, Tower J, Ace City, Piot No.GH-01, Sector-1, Greater NOIDA, UP-201306. The| - 1LICHFL invites OFFER'S in conducting e-auction of the said property on "AS IS WHERE IS BASIS" and "AS IS WHAT IS BASIS". notice, failing which the Immovable Property will be sold as per schedule. The E auction will be stopped if. amount

ragarva prece will be Rs.86,00,000/- (Rupees Eighty Six Lakh Only) and the sarnest THETERMS & CONDITIONS OF THEAUCTION SALE ARE AS FOLLOWS.:-
maney deposit will ba Rs.8,60,000/- (Rupees Eight Lakh Sixty Thousand anly) which 1. E-Auction is being held on "As is where is Basis' and 'As is what is Basis", "Whatever there is' And "Without Any Recourse Basis', and will be

dua as aforesaid, with interast and costs (neluding the cost of the sala) ara tendered to the Authaorised Officer or
proaf is given to his satisfaction that the amaownt of such sacured debit, interest and costs has baan paid befora tha

is 10% af the Reserve Price. Bids balow the Reserve Price will be rajecled immediatsty, conducted "Onling”, The E-Auction will be conducted through LIC Housing Finance Ltd. approved E-auclion senvice provider - Ms Shriram ka i st
] dake of the auciion.
DESCRIPTION OF THE IMMOVABLE PROPERTY e etk el i AR T N oo et et e of et Preonctve b Mo officer or other person, having any duty to perform in connction with this sale shall, however, directly or
All that piEH:E and paﬂ:El of Residential Flat hE’ﬂ"ﬂ'ﬁ No.69-B, " Floor, . he |f|fE|'.|I ||"|? t'l'ﬂtrd;!rﬁ b-ﬁugfﬁ;ﬁf:;hﬂ" ::'lr'-:"mE':- r:“ S’mrl&'_l'!“pi-"eafl:j':lnﬁgiqﬂ in fn&HEt::FILUEEr-Id;Lﬂ ;iﬁﬁ_ﬂgﬁrﬁe of cost. m&:ﬁgﬁ? indirectly bid for, acquire or sttempt to acquire any interest n the Immovable Property sold.
Kohinoor Apartments, Pocket A-10, Kalkaji Extension, New Delhi-110019 VY Ve DRNR SN o A Cton om ia Seeviog praviden ency SUS- Seram Aln mat nd i L imted | JCIcer ams-— 3 The sale shall be subject to the condtions prescribed in the Secunty Inferest (Enforcement) Rules, 2002 and o the

Maob no - 9930246301 email id:- ramraj singh@cartradesxchange.com Auction portal - eauctions.samilin , Address:- Head office no. 317, 3rd fioar,
Tower-B, Moida- 201 301 (UP)NCR.

3. The E-auction Sale is subject o the condilions prescribed in the SARFAES] ActRules 2002 and the terms and conditions mentioned hereunden’ website
also subject to conditions in the offenbid documenis to be submitied by the intending/paricipating bidders

admeasuring 72 Sq Mtrs with all improvements thereon and bounded on the
East by other flat, West by Roadientry, North by Property No.68 B, South by
Property No.70 B (More fully described under Sale Deed Mo.3083 dated

following further conditions:
NOTE: The E-auction of the properties will take place through portal hitps:\/bankauctions.in/ on 09-03-
2023 between 2.00 PM to 3.00 PM with limited extension of 10 minutes each.

31.05.2019 registered at Sub Registrar V, Deshi). 4. Every bidders required 1o have hisher own email address in order o participate in the online E-auclion. Ten_m and Fﬂl‘lt!iliﬂﬂ: 1. T"fa particulars srﬁiﬁn:—:d_ n the Schedule hersin below have been 5.‘.atec_| in the best of
The property will be sold by e-auction through the Bank’s approved service provider Mis 5. Once Intending Bidder formally registers as a qualified tenderer before authorized officer of LICHFL, heishe will have o express hisiher interest fo the information of the undersigned, but ”"'f undersigned shall not be a"f"'Erﬂt"E for any error, misstatement or
e-Procurement Technologies Limited - Auction Tiger under the supervision of the participate through the E-auction bidding platform, by submitting document. It shall be the tenderer'sionline bidder's sale responsibiity to procure higfher| | 0mission in this prociamalian. in the event of any dispute ansing as to the amount bid. or as 1o the bidder, the
Authorised Officer of Federal Bank, E-auction tender document containing e-auction login ID and password from the E-auction service provider. WA ine lohsally etk o oo Aot e Pl ol et 10 U Geeeion o e PUoTHec EN e 2,
bid form, dectaration, general terms and canditions of onfine auction sale are available | |8 Theaforesaid properties shall not be sold below the reserve price mentioned above. The Immavatie Property shall “:'} be sold beiow fhe Resarve P”:Ebﬂ Bid Increment Amount will be: Rs. 10,000/-
inwebsite : hitps:Nederalbank auctiontigsr neVEPROC. The prospective bidders may | |7 The said Depositls shall be adjusted in the case of successful bidder's, otherwise refunded. The said eamest maney depositis will not carry any interes! (Rupees Ten Thousand Cnly) 4. All the Bids submitted for the purcess of the property shall b sccompanted by
avail onfing fraining on e-auction from Mis e-Procurement Technologies Limited > 8. Ifthe successful |IHI:.'-.:|E!r defau!15 in effecting paymants or fails to adhere to the terms and condition of Sealed Tender | Auction in any manner the amouni Eam_es-t MEﬂF':a as mentioned abave by way of a Den‘and_l} raft favoring the "TATACAPITAL "!DUS?‘NG F|N-"'J"~!|3E
Auction Tiger, Ahmedabad, Helpline No. & email ID ; 079-68136880/63136837 & already deposited -._-.-|II I;-e1|:|[-‘e|t-;-,=d_a nd hefshie shall nol hiave any claim &s such r-:.lr1nr-‘e|ledarnw il LTD." Payable at Branch address. The Demand Drgi."ls will be refurned o the unsuccessiul hldders-.after auction.
e su;.npn @ uclinlnllger St aln d Mr ﬁa.m Sharma -8978591888/ 3. The ar_er-'s along with the aforesaid Eamest Money Deposit iEf-ﬂD:n-:a!'l be submitted through NEFT/RTGS, the EMD and scanned copy of KYC documents For payment of EMD through NEFTIRTGSIMPS, kindhy contact wthorised Officer. 5. The highest bidder ghall be
: : s T ; including PAN Card &1 Aadhar Card)address proal, 1o the service provider, declared as successiul bidder provided always that he/she is legally qualified to bid and provided further that the
9'2'55553_33”‘_15 & email - lﬂmﬂfﬂﬂ-ﬂd@“ﬂlﬂm*ﬂ_““”ﬂ- _Bujs in the prescribed 10, That, afler opening the tenders, the intending bidders who have submitted their bids for not less than the reserve price will be given an opportunity at the sole bid amount is not less than the reserve price. It shall be in the discration of the Authorised Officer to decline
format given in the Tender document shall be submitted “anline” through the portal discretion of the Authorized Officer fo increase the bidding amount, accaptance of the highest bid when the price offered appears so clearly inadequate as fo make it inadvizable to do
https:/ifederalbank.auctiontiger.net!/EPROCI. Bids submitted otherwise 11, The successhd bidder's shall deposit 25% of the amount of sale price, adjusting the EMD paid already, immediately on acceptance of offer by the s0. 6. For reasons recorded, it shall be in the discrefion of the Authorised Officer to adjoum/discontinue the sale.
shall not be eligible for consideration, The EMD shall be remitted through Demand Authorized officer in respect of the sale, failing which the eamast money deposited shall ba forfeited. The balance 75% of the sale price is payable within 15 7. Inspection of the Immovable Property can be done on 01-03-2023 between 11 AM to 5.00 PM with prior
Draft, EFT/NEFT/RTGS to the Bank Account 15960051030003, days from the date of confirmation of the sale solely at the discretion of the Authonized Officer. In case of fadure fo deposit the balance amount within the appointment, B, The person declared as a successiul bidder shall, immediately after such decltaration, deposit
IFSC: FDRLO001596, The EMD to be paid is 10% of the Reserve Price of the property prescribed period, the amount deposited shall be forfieited. The Autharized Officer shall not be required io give any further notice of forfeiture to the wenty-five per cent of the amount of purchase maney/bid which would include EMD ameunt fo the Authorised

which is refundable if the tender is not accepted. Last date and me for deposit of Bid successiul bidder, & _ * Officer within 24Hrs and in default of such deposit, the proparty shall forthwith be put fo frash auction/Sale by
form akong with EMD is 09.03.2023 upto 5 PM. Any Bid form & EMD submitted after the 12. Bidders are bound by the principle of "caveat emptor” (Buyer Beware) and advised to conduct their own due diligence to find any encumbrances, statutory private treaty. 9. In case the initial depositis made as above, the balance amount of the purchase money payable

s el e e winlooenictaned i s ot e i o i . Sy o i g s | | 1858 s oAb O on b h 150y o sl orfmton
The property shall be sold to the successful bidder, The successful bidder shall e A : : et e bt e e : ST, e the sale ofthe property, exclusive of such day, orif the 15th day be a Sunday or other holiday, then on tha first office
deposit 25% of the bid amount (inclusive of the EMD) immediately on the same gﬂsﬂ? charges, (it applicabie), it any and all other Incidentals charges, cost including all igoing relating to the rezpective proparties olher than the day after the 15th day. 10, In the event of default of any payment within the period mentioned above, the property
day or within 24 hours of sale and balance 75% of bid amount within 15 days from 13 shall be put to fresh auction/Sale by private freaty. The deposit including EMD shall stand forfeited by TATA

. The swccessful bidder should baar the chargesfees payable on sale certificate, such as registration fees, stamp duty, taxes, or any other duties payable for ’ -
the date of e-auctionin case of default of payment of bid amount by the ke wssired et tasisterrsd i Narcarie, ! P ! - CAPITAL HOUSING FINANCE LTD and the defaulting purchaser shall lose al laims o the property. 1, Detais of

successful bidder/auction purchaser within the stipulated time, the sale will be| |14 The Sale Certificate will be issued only in the name of the successful bidder and only after receipt of the entire sale price. any encumarances, known 1o the TATA CAPITAL HOUSING FINANCE LTD, to which the property is able. as per
cancalled and the amount already paid (including EMD) will be forfeited and the 15, The notice i hereby given to the Borrawer's, Mordgagen's and Guarantoss that they can bring the inlanding buyerpurchaser for purchasing the properlies table above, Claims, if any, which have been put forward 1_|:| me_prupe_rtg.- anu_:i any utrx—t-rxnnm partrr.qlars bearing
property will be again put for sale. The delails of the property. date of inspection of menticned above, as per the terms and Conditions of the E-Auction Sale. on s nature and value: 2s per lable above. The Intending Bidder ie advised o make their cwn independent
the property, terms and conditions whereby the sale will be guided can be obiained from 16, Inspection of the above said properties can be given on request and as per convenience of Autharized Officer. inquiries regarding EﬂEUf-‘T_thl"EE"S on the property Inciuding statusory liabditias Arears of propety L, alectricity
the Branch Manager 2t Branch Paschim Vihar, B 465, Meera Bagh, Paschim Vihar, 17. The Authorized Officer is nof bound fo accept the highest offer or any or all offers and reserves the right to accept or reject any or all the tenders without etc. 12, For any other details or for procedure online training on e-auction the prospective bidders may contact the
New Delhi- 110063 & LCRD Division, New Delhi, Upper Ground Floor, Federal assigning any reason thareof. S_ren'me Provider, Mis. 4EIns_.ure. Elu:!d{ Mo.605 A, Bth Floor, Maitrivanam Commercsal Complex, .ﬁ.mgemgt.
Towers, 2/2, West Patel Nagar, New Delhi-110008 between 12.00 PM and 4.00 PM 18. LICHFL is not responsible for any liabilities whatsoever pending upon the properties as mentioned above. The property shall be avctioned on "As is where Hydarabad - 500038 through its coordinators Mr. U Subbarao, Mob. No 8142000061, subbaraoi@bankauctions.in
on any wmﬁ:ing day upto 06.03.2023. The detailed terms and conditions pertaining to i, "Asis whal_ls', "'._l.'hatwer_lh._greis" and "wllhnql any recoursa Basis”. of Manish Bansal, Email id Manish. Bansal@tatacapital.com Authonsed Officer Mobde No 8588983606, Pleasa
auction of the property is displayedin the branch premises at Branch Paschim Vihar 19, The L.LC Hil:nusmg Fllnann:e Limited resenves the rllghr. to CANCEL / ACCEPT / REJECT | ALTER / MODIFY /| POSTPONE the TEMDER SALE ! send your query on WhatsApp Mumber - S0800TEGED 13, TDS of 1% will be applicable and payable by the highast
£ LCRD Division. New Delhi. Interested persans may conitact the Branch Head AUCTION without giving any reascn whatsoever or prior Notice. _ _ _ _ bidder aver the highest declarad bid ameount, The payment neads io ba deposited by highest bidder in the PAN of

E '13” i 1" P 4 = ! 20, To the best of knowiedge and information of the Authonzed Officer, no other encumbrance exisis on the property. LIC Housing Finance Lid will not be held the oo m.-m.e,-[ﬂ and the copy of the challan shall be submitted to our cormpany 14, Please refer to the below
Pagchim Vihar on Mob No: 3810965490, Branch No. - 111-25276387 & LCRD responsible for any charge, lien and encumbrance, property tax, or any other dues to Goverment or anybody in respect of the property under sale, link provided in secured credior's websile www, ========= for the above detais. 15. Kindly also visit the link;

Division New Delhi Phone No, 011-40733378/80, Mobile No.9971564047. For| {2y, Thesaleis subjectto confimmation by LIC Housing Finance Ltd hitps: e tatacapiial comiproperty-disposal him|
detailed terms and conditions of the sale, please refer to the link provided inthe | [For detailed terms and Conditions of the sale and full description of the properties please refer to the website of approved e-auction service Please Note - TCHFL has not engaged any brokerfagent apart from the mentioned auctioning partner for
following websites: 1.https:/iwww.federalbank.co.in'weblguestitender-notices provider” M/s ShriramAutomall India Ltd" and website https:/leauctions.samil.in sale/auction of this property. Interested parties should only contact the undersigned of the Authorised
Z hitps:ifederalbanic.auctiontiger.nstEPROC! STATUTORY 15 DAYS SALE NOTICE UNDER RULE 8(6) & 9{1) OF THE SARFAES| ACT 2002 officer for all queries and enquiry in this matter,

Placs : NEW DELH (Authorised Officar under SARFAES) Act) | |_PLACE: MUMBAI _DATE: 18.02.2023 AUTHORISED OFFICER, LIC HOUSING FINANCE LTD. | | Place: Ghaziabad Date: 16-0-2023 Sdl- Authorised Offcer, Tata Capital Housing Finance Ltd,
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FORM A
PUBLIC ANNOUNCEMENT ;
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
I : ON O REDITORS O
US ~d={e PR »

RELEVANT PARTICULARS

-

-|Name of Corporate Debtor 0SM PROJECTS PRIVATE LIMITED

2. |Date of incorporation of Corporate Debtor | 08/0972004

3.|Authority under which Corporate Debtor is Registrar of Companies - Delhi & Haryana
incorporated / registered (ROC-Delhi)

F S

.|Corporate Identity No. / Limited Liabilty | U29150HR2004PTC035467
Identification No. of Corporate Debtor

5. |Address of the registered office and OSM House, Plot No.-53, Pragati Vinar,
principal office (if any) of Corporate Debtor Sector-59, Faridabad, Haryana-121004
6. |Insolvency commencement date in 16-02-2023
respect of Corporate Debtor %
7. |Estimated date of closure of insolvency | 15-08-2023
resolution process
8. [Name and Registration number ofthe | Narender Kumar Sharma

insolvency professional acting as Interim | Reg. No.: IBB/IPA-002/IP-N00125/2017-18/10294
Resolution Professional AFA Valid upto : 07.12.2023

9. [Address & email of the interim resolution | Plot No.- 112A, Phase-V, Udyog Vihar, Gurugram,
professional, as registered with the board | Haryana-122016 Email: nksharma.fcs@gmail.com

10.{ Address and e-mail to be used for Plot No.- 112A, Phase-V, Udyog Vihar, Gurugram,
correspondence with the Interim Haryana-122016
Resolution Professional Email: cirp.osmprojects@gmail.com

11.{ Last date for submission of claims 02-03-2023 (14 days from order receiving date)

12 | Classes of creditors, ifany, under clause (b) of| N.A.
sub-secion (BA) of section 21, ascertained by,
the Interim Resolution Professional

Names of insolvency professionals identified| N.A.
toactas authorised representative of creditors
inaciass (three names for each class)

| () Relevant forms available at (a) Weblink: https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives | (b) N.A.
are available at:

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench has ordered the
commencement of a corporate insolvency resolution process of the OSM Projects Private Limited on
16-02-2023.

The creditors of OSM Projects Private Limited, are hereby called upon to submit their claims with proof
onor before 02-03-2023 to the interim resolution professional atthe address mentioned againstentry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submitthe claims with proofin person, by post or by electronic means.

Submisslon of false or misleading proofs of claim shall attract penalties.

1

[

1

I~

Date : 17.02.2023 Interim Resolution Professional for OSM Projects Private /i tsdt
Place: Gurugram, Haryana Reg. No.: IBBI/IPA-OOZIP-NW17-1 84029
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